
central administrative tribunal

PRINCIPAL BENCH

O.A. NO.2254/2002
M.A. no.1867/2002

New Delhi this the 29th day of August, 2002.

HON'BLE SHRI JUSTICE V.S.AGGARWAL, CHAIRMAN

HON'BLE SHRI V.K.MAJOTRA, MEMBER (a)
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Shri lahhi Cband

" Prem Chemd

" Raj Kumar

" Q-autam Prakadi

" Omi

Brij Pal Singh.

Jagdish Ghander

Zile Singh

" Raw ELshan

" Virender Singh

" I^war CSiand

" Narender Singh

Rakesh Kumar

Khender Ansari

Hansraj

Bharfcendu Verma

Sanjay Kumar

Harhir Singh Sejwal

Ram Swaroop

Xalit Mohan Sharma

Sandipan

Hirender

Rajender Zumar

Ueeiam Sazena

Rohta^ Kumar
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26. Shil A^ok Kumar

27. II Vijay Kumar

28. n Bijender Pal

29. II Ham Dass

50. n * Ravinder Kumar

51. It Birender Singh

•

CM

n Kam3.esh ,

55, n Narain Singh

34. II Hari Om

55. II Naresh Eamar

56. II Rajeev Tadav

37. n Ram Dev Meinjhi

38. II DhaTam Vir

39. n Hari Singh Ravat

40. II Karam Veer

41. II Dasrawati

.

CVI

II Ram "RiiTiia-p

43. It Inder Mohan Sharma

44. It Dinesh Chand

45. It Tej Pal

46. It &ian Praka^

47. It Md. Abdul Rahim

48. II Uma Rsni

49. II Bhuali Mehto

50. It Sure^ Kdmar

51. II Vijay Pal

52. It Radhey lal

55. 11 Rake^ IQimar

54. II Bharat Bhutan

All the above named appllcaxi
working in Maulana Azad Medical College, Hew Delhi.

Applicants
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viasas

The Cliief Secretgtry,
Gt)veniment oi National Capital Terriroty of Delhi
Delhi Qovt. SaPhvalya,
I.P. Estate, New Delhi.

The Secretary ( Medicgil )
Govt, of National Capital Territory of Delhi
Delhi Govt. Sachvalya,
I.P, Estate, New Delhi,

The Director of Heel'^ Serviceo,
Govt, of N,C,T,
F-17, Karkardoonia
Delhi - 54.

The Secretary,
Department of Training & Tech. Education,
Government of N,0, T, of Delhi
•C Block, Yikas Bhawan,

New Delhi,

The Dean,
Majilana Azad Medical College,
New Delhi,

u

... ... Respondents

ORDER (ORAL)

Shrl Justice V,S.Aqqarwal^ Chairman :

M.A. No.1867/2002 is allowed/ subject to just

exceptions.

During the course of submissions, the learned

counsel for applicants pointed out that applicants had

submitted representation dated 1.4,2002 copy of which

is Annexure a-5 and that despite reminders no decision

on the pending representation has been taken,

2, At this stage when no rights of respondents

are affected, we do not intend to give any show cause

notice before disposing of the present O.A.

3. In the peculiar facts, it would be appropriate

that respondent No,2 (Secretary Medical, Government of

National Capital Territory of Delhi) shall consider
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the representation of applicants and preferably

take a decision in this regard within three
UUo

months of the receipt of these orders^. It shall

be highly appreciated if a speaking order in

this regard is passed.

4. With these directions, the present O.A,

is disposed of.

( V, K. Majotra ) ( V. S, Aggarwal )
Member (a) Chairman

/as/


